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AmeDclmeats .&8 the Pastq)Ort Rules 

1662. SIIRI F. P. GAEKWAD: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(,a) whether Government have 
finalised amendment to thp. Passport 
Rules, 1967 to authorise Members of 
the Leiislative Assemblies to give 
verification certificates on applications 
for passports; 

(b) if so, when the areendment is 
likely to be made effective; and 

(c) if not. reasons for delay? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAlVIARENDR.<\ 
KUNDU): (a) Yes. Sir. 

(b) The amendment is bein,:( notified 
in the Gazette and will be effective 
from the 4th December, 1978. 

(C) Does not arise. 

Family W-elfare Programme 

1663. CHOWDHRY BALBIR SINGH: 
Will the Minister of HEALTH AND 
F AMIL Y WELFARE be pleased to 
!tate: 

(a) whether ~vernment hacl a 
detailed talks with the delegation of 

1UN!Pl\ (United If.tiD.. Fund . for 
lPdP'lld1iob 'Al:tivttiea) 'neen.tly 'PelUd-

,.lne ·FamDy 'WIBlf~ IPrOlrlUD1lles 1Uld 
.trther 'related ~ at Health; 

~) ·if tq,tlle details thereof; 

(c) the outcome thereto; 

(d) what financial.and other loa in 
cash and kind is'likely to receive from 
ru.JiI'. 'ad 'Ilid ,Programme of the 
'WOl'ldBank; 

~.e) 'whether the Health Ministry ·has 
·l!IItl8Ilt)y 'wc. iletter. :to varioUS State 
(Chief Ministers 'It 'Health Ministers 
regarding the enhlmcereent of Family 
Welfare and Family Control Program· 
mes; and 

Cf) if so, the details thereof and the 
response 'from the state thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to 
(d). The UNFPA Needs Asses:;Jnent 
'Mission is presentiy in India to consi-
der and rHscuss the detail:; of the 
activities and schemes for which <.ISS:"-

tance could be provi:lf~d by U:\,FP.\ 
in support of Fam!ly WelLI!'s P.'c)-
grammes in Indi,'. during the per!,,: 
UI80-8.J (li.\,e years). The Missl,)l: 
has \'isited the State of Bih,l" 
and Rajasthan. in which somp ,I.,. 
tricts are proposed to he lak["n LIP 
for intens:\';: work. The Mi~,ion s 
likely to provide financial SLl ppo. • 
to the tune of about $ 3U 
million under the Second Country 
Agreement to be enter~d into for the 
fi..-e year period 1980---84 for intensive 
work in selected districts anrl other 
schemes. 

A scheme for intensive work in 
some !!elected districts of Uttar Pr,l-
desh and Andhra Pradesh is under 
consideration by the World Bank and 
the Swedish International Develop-
meft't A.~ncy {S'IDA) but until the 
details are finalised it is difficult to 
indicate the quantum of assistance 
likely to be received. 
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(e) and ('t). Two lattera have ~. 
written by the Prime Minister to the 
Chief Ministers in May and July. 1978 
drawing their attention to thp. impor-
tance of vigoroUs and result oriented 
implementation of the Family Welfare 
~ogramme. The response of the Chief 

Ministers has been encouraging. 

S.C./S.T. Employees In Government 
Service 

16M. SRlu B. C .. KAMBLE: Will 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) the total number of Central 
Government employees in Class I, II, 
III and IV in the whole Ministry be-
longing to Scheduled Castes and Sche-
duled Tribes as at the end of the years 
1975, 1976 and 1977; and 

(b) the dates on which Presidential 
Orders pertaining to reservation in (1) 

At the end of the yean 

direct recruitment; and (ll) lU'OJDO'" 
tions respectively 'were isSued, and the 
reasons of their delay? 

THE MINISTER OF STATE IN THE 
MINISTRY Oll' STD:L AND N1lOS 
(SHRI KARIA MUNDA): (a) 'l'he re-
quired information is given in the at-
tached Statement. 

(b) Reservation 'tor S.C./S.T. In 
posts filled by direct recruitment wu 
introduced with effect from 28-1-50 
vide Ministry Of Home Affairs' Reso-
lution No. 42/21/49-NGS dated 
13-9-50. Similar reservation in res-
pect of various categories of posts fill-
ed by promotion was introduced in 
stages vide Ministry of Home Affairs' 
O.M. dated 4-1-57, 8-11-(33, 11-7-68, 
27-11-72 and 20-7-74. The various 
orders regarding reservation for Sche-
duled Castes and Scheduled Tribes are 
in the form Of executive instructions 
(and not Presidential orders) . 

Class S.C. S.T. Total of 
Col. 3 & 4 

----_._--------------
2 3 4 5 

1975 Class J 56 6 62 

Class IIx 26 4 30 

Class II 1004 J80 118.(. 

Class IV 709 121 8so 

Class I 65 6 71 .... 
Class II 32 7 39 

Class III 1064 194 1258 

Class IV 687 121 808 

1977 Class I 65 7 72 

Class II 35 9 44 
Class III logS 20 7 IlIoO 

Class IV 693 12S • 816 




